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Smu(fllD, In Bombay mission of the tuition fee receipts for 

2193. Shrl Bbaat.eiJICb: 
lihrl R.m.bwar Tantia: 

Will the Minister 
pleased to .tate: 

of Flnanre De 

(a) whether it is a hct that gold 
and luxury consumer goods valued at 
Rs. 17 lakh. were ,eized in Bomb-aY 
on the 18th November. 1965; 

(b 1 if sO, whether it is al,o a fact 
that the smuggled gold had foreign 
markings; 

(c) if so, the action taken against 
>the culprits; and 

(d) the consumer ~oods seized? 

The MInIster 01 Finane. (SUri T. T. 
KrishnaJDacbarl): (a) and (b). On 
18th November. 1965. 830 tolao of gold 
bearing foreign markings and valued 
at Rs. 51,875/-at the internatioml 
rate. 10.532/-watches, as. 40.000/-of 
lndian ccrreney and other consumer 
good. worth about as. 3,l)4,350/ -were 
seized at different places in Bomb-ay. 

(c) Two persons were arrested. The 
cases are under iD'Vestigation 

(d) Besides watches. the consumer 
goods were textiles, record players, 
transistors, play ing cards, blades and 
fountain pen •. 

Educational Allowance to Gtwera-
ment Employees 

2191. Shrl Je4JIe: 
61lr1 V. T. ratil·: 

Will the Minister of FlDaaoe be 
pleased to stat .. , 

(a) whether it i. a fact that sam. 
Government employees are paid edu .. 
cational allowance monthly on sub-
mission of a certiflcate once only in 
an aClildemic year from the ed ~ 

tional jn.titutions; 

(b) wehther it ia also a fact that 
the actual tuition lee is refundl'd only 
to Government employee.s on quarter-
ly basis and Ibat too after Ibe lub-

all the previous three months; 

(c) if la, the reasons for this dis-
crimination; 

(d) whether Government al.<o pro-
POSe to refund the actual tuition feea 
monthly on the same basis as i!: done 
in the case of payment of eGucational 
allowallce; Bnd 

(e) if not, the reL'ons therefor? 

The Minister of Fin.....,. (Sbn T. T. 
Krlshnamacharl (al No. Sir. The 
educational allowance is paid monthly 
at /\xed rates on the basis 01 certi-
ficate to be furnished by Government 
servants twke a year. 

(b) Yes, Sir. 

(c) Unlike the Children's Educa-
tional Allowance, whith is paid 
monthly at fixed rates, the scheme at 
reimbursement of tution fees provide,q 
for reimbursement of tees actually 
paid only. This necessitates proper 
verification prior to payment. To 
avoid unnecessary work all round, re· 
imbursemenl is made on a quarterly 
instead of monthly basis. 

(d) No, Sir. 

(e) If reimbursement of tuition fee. 
is made monthly it wilJ Increase tre-
mendoWlly the work in all adminis-
trative offices. 

lDdustrlaJ Projects Built with Soviet 
A.IsI9taDce 

Z195. Shrl Vtahwa Nalb Pandey: 
Will the Minister of Finance be pleas-
ed to state: 

(a) the total number of industrial 
projects which have been built In 
India with the Russian ~oll o t o  

or cooperation till the 30th November, 
1965; and 

(b) the kind at ... istance given by 
the Soviet Union! 

TIle Minister of FlDaIlCe (8hrl T. T. 
KrlshDamaclaarl ( .) and (b). The 
Government of the USSR have ex-




